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PURPOSE OF THE REPORT 

As per the “Sub Para (ii)” of “Para 10” of EIA Notification 2006, it is stated that “It shall be 

mandatory for the project management to submit half-yearly compliance reports in respect of the 

stipulated prior environmental clearance terms and conditions in hard and soft copies to the regulatory 

authority concerned, on 1st June and 1st December of each calendar year” and as per compliance of 

condition mentioned in Environment Clearance Letter (i.e. General Condition & Specific Condition), 

Six monthly compliance reports should be submitted to the Uttar Pradesh Pollution Control Board and 

Regional Office, MOEF, GOI, Lucknow and a copy to the Director & Secretary, Directorate of 

Environment, Lucknow, Uttar Pradesh.   

It is mandatory to submit a Six Monthly Compliance Report to show the status & compliance of all 

the Conditions mentioned in Environment clearance Letter, along with monitoring of various 

Environmental Parameters (as per CPCB Norms). 

The regulatory authorities in this case are Uttar Pradesh Pollution Control Board, Regional Office-

MoEF (Lucknow) and U.P. DEIAA. Various scheduled Site Visits were conducted by a team of 

Experts to Monitor Pollution related parameters as defined by CPCB / UPPCB. Samples for Air, 

Water, Noise and Soil were also collected for further analysis. 

 

Based on the Specific and General Conditions mentioned in the EC Letter, a Compliance Report was 

prepared by the Team on behalf of Project Proponent; details of which are present in Chapter – 

“Compliance Report”.  
 

Methodology for Preparation of Report is as follows:  

1. Study of EC Letter & Related Documents, 

2. Site Visits by a Team of Experts, 

3. Monitoring of Environment Parameters, viz. Ambient Air, Water, Noise, Noise, and Soil. 

4. Analysis of Samples collected during Monitoring,  

5. Interpretation of Monitoring Results,  

6. Suggestions for Implementation of various Action Plans.  
 

 

Generic Structure of Report: 

1) Purpose of the Report, explaining the need of a Compliance Report and Methodology 

Adopted for preparation of Report. 

2) Environment Clearance Letter, prescribing all the conditions & guidelines to be followed 

during construction Phase and Operation Phase of the Project. 

3) Site Study Report, showing status of the project and site photographs.  

4) Compliance Report, explaining the entire General & specific conditions in the EC Letter and 

providing details with respect to each condition/ guideline. 

5) Monitoring Reports & Analysis, showing the level of emission with in the project site for 

various Environment Parameters. 

6) Suggestions for Implementation.  
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Environment Clearance of project "Sand Stone (Building Stone) Mining Project” Araji 

No. – 180/2, Village: Bhagautidei, Tehsil: Chunar, District: Mirzapur, U.P. 

Compliance (July 2023 to  December 2023) 
Details of Environmental Clearance:  

1. The environmental clearance is sought for Sandstone (Building Stone) Mining Project at Araji No. 180/2, Village: 

Bhagautidei, Tehsil Chunar & District: Mirzapur, State: Uttar Pradesh. (Lease Area- 2.02 Ha). 

 

2. Environmental Clearance for the proposal has been issued by DEIAA, Mirzapur  U.P, vide ref of. MoEFCC Proposal 

no. 535/Parya/DEAC/Sandstone/MZP/2017 on 07-09-2017  for the production of 1,20,000  m
3
/annum. 

 

 S.No. Conditions Compliance Status 

 (a) GENERAL CONDITIONS 

1.  Any addition of the mining area, change of Khasra 

numbers, enhancement of capacity, change in mining 

technology, modernization and scope of working shall 

require prior environmental clearance as per EIA 

notification, 2006. 

Noted and agreed. 

2.  No change in the calendar plan including excavation, 

quantum of mineral and waste shall be made. 

Noted  

The approved quantity to be extracted from the 

Mining Lease of Sand stone is 1,20,000 m
3
 and no 

change has been made in the same 

3.  Mining will be carried out as per the approved mining 

plan. In case of any violation of mining plan, the 

Environmental Clearance given by DEIAA will be 

deemed null & void. 

Noted and agreed. 

Mining will be carried out as per the approved Mining 

Plan.  

4.  Four ambient air quality monitoring stations shall be 

established in the core zone as well as in the buffer 

zone for RSPM, SPM, SO2, No2 monitoring. Location 

of the stations should be decided based on the 

meteorological data, topographical features and 

environmentally and ecologically sensitive targets and 

frequency of monitoring should be undertaken in 

consultation with the State Pollution Control Board. 

The monitored data for criteria pollutants shall be 

regularly up loaded on the company’s website and 

also displayed at website. 

Noted and complied. 

 

Ambient air quality report is attached as Annexure 

IV. 

5.  Data on ambient air quality (RSPM, SPM, SO2, No2) 

should be regularly submitted to the Regional office. 

MoEF. & CC GoI. , Lucknow and the State Pollution 

Control Board/Central Pollution Control Board once 

in six months. 

Noted and agreed. 

   

POINT WISE COMPLIANCE TO CONDITIONS OF EC ISSUED BY DEIAA, MIRZAPUR, UP, 

VIDE LETTER NO.  Ref No. 535/Parya/DEAC/SANDSTONE/MZP/2017, Dated 07-09-2017 
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6.  Ambient air quality at the boundary of the mine 

premises shall confirm to the norms prescribed in 

MoEF & CC notification no GSR/826(E) dt. 

16.11.09. 

Noted and agreed. 

7.  Fugitive dust emission from all the sources shall be 

controlled regularly. Water spraying arrangement on 

haul roads, loading and unloading and at transfer 

points shall be provided and properly maintained. 

Noted and Complied. 

 Water is regularly sprinkled in the transportation 

route of the vehicles. 

 Haulage road is regularly maintained. 

8.  Measures shall be taken for control of noise levels 

below 85 dBA in the work environment Workers 

engaged in operations of HEMM. Etc. shall be 

provided with ear plugs/ muffs and health records of 

the workers shall be maintained. 

Noted and Complied.  

 Only day time mining is carried out. 

 Noise controlled machineries are utilized in the 

mining activity. 

 Regular health checkup camps are organized. 

9.  Industrial waste water (workshop and waste water 

from the mine) should be properly collected, treated 

so as to conform to the standards prescribed under 

GSR422 (E) dated 19
th
 may, 1991 and 31

st
 December. 

1993 or as amended from time to time. Oil and grease 

trap shall be installed before discharge of workshop 

effluents. 

Not applicable, No waste water is generated from the 

mine site. So no need for the treatment. 

10.  Personnel working in areas shall be provided with 

protective respiratory devices like mask and they shall 

also be imparted adequate training and information on 

safety and health aspects. 

 PPEs are provided to the workers at working site. 

 Regular health checks up camps are also 

organized. 

11.  Special measure shall be adopted to prevent the 

nearby settlements from the impacts of mining 

activities. 

Noted. 

Special measures will be adopted to prevent the 

nearby settlements from the impacts of mining.  

 Haulage road is regularly maintained. 

 PUC certified vehicles are deployed for 

Transportation. 

 Water sprinkling is carried out twice a day. 

12.  The transportation of the materials shall be limited to 

day hours time only. 

Noted and agreed, as transportation of Minerals will 

be carried out during day hours.   

13.  Provision shall be made for the housing the  labourers 

within the site with all necessary infrastructure and 

facilities such as fuel for cooking, mobile toilets, 

mobile, safe drinking water, medical health care, 

crèche etc. The housing may be in the form of 

temporary structures to be removed after the 

completion of the project. 

 Temporary rest shelters are provided on site. 

 Local peoples are deployed in mining activities. 

14.  A separate Environmental Cell with suitable qualified 

personnel shall be set-up under the control of Senior 

Executive, who will directly report to the head of the 

organization. 

Noted and Complied. 
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15.  The project proponent shall inform to the DEIAA, 

MoEF & CC GoI, Lucknow and Regional Office, 

State Pollution Control Board regarding date of 

financial closures and final approval of the project by 

the concerned authorities and the date of start of land 

development work.  

It will be complied. 

16.  The fund earmarked for environmental protection 

measures shall be kept in separate account and shall 

not be diverted for other purpose. Year wise 

expenditure shall be reported to the DEIAA Mirzapur, 

MoEF, and Regional Office, State Pollution Control 

Board. 

Budget for EMP is allocated and utilized.  

17.  The Regional Office, MoEF & CC, Gol, Lucknow 

and State Pollution Control Board shall monitor 

compliance of the stipulated conditions. A complete 

set of documents, including, Form-IM, Prefeasibility 

Report & Mining Plan Environment Impact 

Assessment Report, Environmental Management 

Plan, Public hearing and other documents information 

should be given to Regional Office of the MoEF & 

CC, GoI. Lucknow and State Pollution Control 

Board. 

Noted and agreed. 

18.  A copy of the environmental clearance shall be 

submitted by the Project Proponent to the Heads of 

the Local Bodies, Panchayat and Municipal Bodies as 

applicable in the matter. 

Noted and agreed. 

19.  The Project Proponent shall advertise at least in two 

local newspapers widely circulated, one of which 

shall be in the vernacular language of the locality 

concerned, within 7 days of the issue of the clearance 

letter informing, that the project has been accorded 

environmental clearance and a copy of the clearance 

letter is available with the District Level Environment 

Impact Assessment Authority (DEIAA), Mirzapur. 

Noted and agreed. 

20.  The Project Proponent has to submit half yearly 

compliance report of the stipulated prior 

environmental clearance terms and conditions in hard 

and soft copy to the DEIAA Mirzapur on 1st June and 

I st December of each calendar year. 

Noted and agreed. 

The compliance is being submitted regularly on or at 

least within the stipulated time frame as per DEIAA ,  

Mirzapur 

21.  The DEIAA may alter/modify the above conditions or 

stipulate any further condition in the interest of 

environment protection. 

  Noted and agreed. 

22.  Concealing factual data or submission of 

false/fabricated data and failure to comply with any of 

the conditions mentioned above may result in 

Noted and agreed. 
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withdrawal of this clearance and attract action under 

the provisions of Environment (Protection) Act. 1986. 

(b) Specific Conditions 

1.  The Environmental clearance will be co-terminus 

with the mining lease period. 

Noted and agreed. 

2.  Environmental clearance is subject to obtain forest 

clearance under Forest (Conservation) Act, 1980 as 

applicable. 

No forest land is utilized in the mining or its related 

activities 

All the necessary clearances were already taken from 

Forest Department by the Mines department before 

auctioning the lease. 

3.  Wildlife conservation plan shall be prepared in 

consultation with the wildlife department and 

implemented within six months. The plan shall 

comprise of in-built monitoring mechanism with 

special emphasis to protection of Schedule- I species. 

The status of implementation shall be submittal to the 

DEIAA Mirzapur. 

Not applicable. 

 

Schedule I species are not found in the Core Zone. 

4.  Local employable youth shall be trained in skills 

relevant to the project for eventual employment in the 

project itself and to the extent feasible. Outside 

people shall not be employed. 

Noted and agreed 

Local peoples are deployed in mining activities and 

proper training programme are conducted. 

5.  A 50 m barrier of no mining zone all along the side(s) 

facing the nallah (if any) passing through the lease 

area or if passing adjacent the lease shall be 

demarcated and thick vegetation of native species 

raised, Status of implementation shall be submitted to 

the Regional Office of the Ministry on half yearly 

basis. 

Noted and agreed. 

6.  Sand stone lease depth of mining should be restricted 

not more than 20 meter from Surface. 

Noted and agreed 

7.  Shelter belt i.e. 'Wind Break consisting of adequate 

tiers of plantations around lease facing the human 

habitation, school / agricultural fields etc. (if any in 

the vicinity) shall be raised. 

Noted and agreed. 

8.  Blast vibration study shall be carried out and report 

submitted to the UPPCB /DEIAA. 

Noted and agreed. 

 

9.  Personnel exposure monitoring for dust shall be 

carried out for the worker, and records maintained. 

 PPEs are provided to the workers at working 

site. 

 Regular health checks up camps are also 

organized. 

 Ear plugs are being provided to the laborers 

who engaged near noise making machineries. 
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10.  Need based assessment for the nearby villages shall 

be conducted to study economic measures which can 

help in upliftment of poor section of society. Income 

generating projects / tools such as development of IT 

fodder farm, fruit hearing orchards, vocational 

training etc. can form a part of such programme. 

Company shall provide separate budget for 

community development activities and income 

generating programmes. This will be in addition to 

vocational training for individuals imparted to take up 

self-employment and jobs. 

Noted and agreed. 

Budget for CER Activities is allocated @2% of the 

total Project Cost. 

 

 

  

11.  Land-use pattern of the nearby villages shall be 

studied and action plan for abatement and 

compensation for damage to agricultural land/ 

common property land (if any) in the nearby villages 

due to mining activity shall be submitted to the 

Regional Office of the ministry within six months. 

Annual status of implementation of the plan and 

expenditure thereon shall be reported to the Regional 

Office of the Ministry from time to time. 

Noted and agreed. 

12.  Rainwater harvesting shall be undertaken to recharge 

the ground water sources. Status of implementation 

shall be submitted to the Regional Office of the 

Ministry within six months and thereafter every year 

from the next consequent year. 

Not Applicable. 

13.  Measures for prevention and control of soil erosion 

and management of silt (as applicable) shall be 

undertaken. Protection of dumps, if generated, against 

erosion shall be carried out with geo-textile matting or 

other suitable material, and thick plantations of native 

trees and shrubs shall be carried out at the dump 

slopes. Dumps shall be protected by retaining walls. 

All the mined out material is sent to crushing unit for 

the making of gitti and boulders. 

 

The entire ROM are saleable no waste or dumps are 

maintained at site. 

14.  Waste management plan should be in accordance to 

the approved mining plan. Trenches /garland drains 

(as applicable) shall be constructed at foot of dumps 

and coco filters installed at regular intervals to arrest 

silt from being carried to water bodies. Adequate 

number of Check Dams and Gully Plugs shall be 

constructed across seasonal/perennial nallahs (if any) 

following through the ML area and silts arrested. De- 

silting at regular intervals shall be carried out.  

Noted and agreed 

 

Waste Management will be done as per approved 

Mining Plan.  

15.  Garland drain of appropriate size, gradient and length 

shall be constructed (as applicable) for both mine pit 

and for waste dump and sump capacity shall be 

designed keeping 50% safety margin over and above 

peak sudden rainfall (based on 50 years data) and 

Noted and agreed 
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maximum discharge in the area adjoining the mine 

site. Sump capacity shall also provide adequate 

retention period to allow proper settling of silt 

material. Sedimentation pits shall be constructed at 

the corners of the garland drains and de-silted at 

regular intervals. 

16.  Groundwater in the core zone shall be regularly 

monitored for contamination and depletion due to 

mining activity and records maintained. The 

monitoring data shall be submitted to the regional 

office of the Ministry regularly. Further, monitoring 

points shall be located between the mine and drainage 

in the direction of flow of ground water shall be set 

up and records maintained. 

Noted and agreed. 

17.  Fugitive dust generation shall be controlled. Fugitive 

dust emission shall be regularly monitored at 

locations of nearest human habitation (including 

schools and other public amenities located nearest to 

sources of dust generation as applicable) and records 

submitted to the Regional Office of the Ministry. 

Noted and agreed.  

Measures taken to Control the air pollution at site:  

 Haulage road is regularly maintained. 

 PUC certified vehicles are deployed for 

Transportation. 

 All the vehicles are covered by tarpaulin sheet 

during the transportation of the mineral. 

 Water sprinkling is carried out twice a day. 

18.  Occupational health and safety measures for the 

workers including identification of work related 

health hazards, training on malaria eradication, HIV 

and health effects on exposure to mineral dust etc, 

shall be carried out. The company shall engage a full 

time qualified doctor who is trained in occupational 

health. Periodic monitoring for exposure to respirable 

mineral dust on the workers shall be conducted and 

records maintained including; health records of the 

workers. Awareness programme for workers on 

impact of mining on their health and precautionary 

measures like use of personal equipments etc. shall be 

carried out periodically Review of impact of various 

health measures undertaken (at interval of five years 

of less) shall be conducted followed by follow up 

action wherever required. 

Occupational Health and Safety Measures is 

undertaken periodically.  

 PPEs are provided to the workers working site. 

 Regular health checks up camps are also organized. 

 Regular health and safety related trainings are also 

provided to workers. 

19.  Top soil (if any) and solid waste shall be stacked 

properly with proper slope and adequate safeguards 

and shall be utilized for backfilling (wherever 

applicable) for reclamation and rehabilitation of 

mined out area in accordance to the reclamation plan 

of approved mining plan. Top soil shall be separately 

stacked for utilization later for reclamation and shall 

not be stacked along with over burden. 

Noted, no top soil is available in the mining lease area.  
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20.  Overburden (0B) shall be stacked at earmarked dump 

site(s) only and shall not be kept active for long 

period. The maximum height of the dump shall not 

exceed 30 m, each stage shall preferably be of 10 m 

and overall slope of the dump shall not exceed 28°. 

The OB dump shall be back filled. The OB dumps 

shall be scientifically vegetated with suitable native 

species to prevent erosion and surface run off. 

Monitoring and management of rehabilitated areas 

shall continue until the vegetation becomes self-

sustaining. Compliance status shall be submitted to 

the. Ministry of Environment & Forests on six 

monthly basis. 

Not Applicable 

21.  Slope of the mining bench and ultimate pit limit shall 

be as per the mining scheme approved by Indian 

Bureau of Mines /other Competent Authority. 

Noted. 

Mining is being done strictly as per the approved 

mining plan under the supervision of trained miners 

employed on the mine. 

22.  Adequate plantation shall be raised in the ML area 

haul roads, OB dump sites etc. Green belt 

development shall be carried out considering CPCB 

guidelines including selection of plant species and in 

consultation -with the local DFO / Agriculture 

Department. Herbs and shrubs shall able form a part 

of afforestation programme besides tree plantation. 

The density of the trees should be in accordance to the 

approved mining plan shall not be less than 2500 

plants per ha. The company shall involve local people 

with the help of self-help group for plantation 

programme. Details of year wise afforestation 

programme including rehabilitation of mined Out area 

Shall be submitted to the Regional Office of the 

Ministry every year. 

Noted and agreed. 

Plantation Photographs is aanexed as Annexure IV. 

23.  Regular monitoring of ground water level and quality 

shall be carried out by establishing a network of 

existing wells and constructing new piezometers 

during the mining operation. The monitoring shall be 

carried out four times in a year pre-monsoon (April -

May), monsoon (August), post- monsoon (November) 

and winter (January.) and the data thus collected shall 

be regularly sent to MoEF. Central Ground Water 

Authority and Regional Director, Central Ground 

Water Board. 

Noted and agreed 
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24.  Adequate air monitoring stations shall be installed in 

areas of human habitations near the mine and the 

results of ambient air quality shall be maintained and 

regularly submitted to the Regional Office of the 

Ministry. The monitored data for criteria pollutants 

shall be regularly uploaded on the company's website 

and also displayed at project site. 

Noted and agreed 

25.  The waste water from the mine shall be treated to 

conform to the prescribe standards before discharging 

in to the natural stream. The discharged water from 

the falling Darn (if any) shall be regularly monitored 

and report submitted to the RO. Ministry of 

Environment & Forests and the State Pollution 

Control Board. 

Not Applicable, as no waste water will be generated 

from mine. 

26.  Vehicular emissions shall be kept under control and 

regularly monitored. Vehicles used for transportation 

of mineral and others shall have valid permissions as 

prescribed under Central Motor Vehicle Rules, 1989 

and its amendments.. Transportation of mineral shall 

be done only during day time. The vehicles 

transporting mineral shall be covered with a tarpaulin 

or other suitable enclosures so that no dust 

particles/fine matters escape during the course of 

transportation No overloading of mineral for 

transportation shall be committed. The trucks 

transporting mineral shall not pass through wild life 

sanctuary. 

 Overloading is avoided. 

 PUC certified vehicles are used in the 

transportation of mineral. 

 All the vehicles are covered by tarpaulin sheet 

during the transportation of the mineral. 

 Water sprinkling is carried out twice a day. 

27.  Prior permission from the Competent Authority shall 

be obtained for extraction of ground water, if any. 

Noted and agreed. 

28.  Action plan for implementation with respect to 

suggestions/ improvements and recommendations 

made during public consultation/hearing (as 

applicable) shall be submitted to the Ministry and the 

State Govt. within six months. (no public hearing is 

conducted for projects less than 5 ha area of B2 

category) 

Not Applicable  

Public hearing will not be conducted because the 

Project falls under B2 category with Lease area 2.02 

Hect which is less than 5 ha.  

 

29.  A final mine closure plan, along with details of 

Corpus Fund, shall be submitted (if applicable) to the 

RO Ministry of Environment & Forests & DEIAA, 

SEIAA UP, 5 years in advance of final mine closure 

for approval. 

Noted and agreed. 

30.  Solid waste material viz gutkha rappers, plastic bags, 

glasses etc. to be generated during project activity 

will be separately stored in bins and managed as per 

Solid Waste material viz gutkha rappers, plastic bags, 

glasses etc. are collected and disposed of as per 

Municipal Solid Waste Management Rule. 
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Solid Waste Management rules. 

31.  Issues raised during public presentation be strictly 

complied during operation phase. (no public hearing 

is conducted for projects less than 5 ha area of B2 

category). 

Not applicable  

As no public hearing will be conducted for projects 

less than 5 ha area of B2 category. 

32.  Project proponent should maintain a register for 

information on (a) Quantity of material excavated / 

collected (b) manpower and (c) Number of Trucks 

deployed for transportation of mineral per day. 

Noted and agreed 

33.  In case project falling within 10 Km area of wild life 

sanctuaries a clearance from the National Board of 

Wild Life is to obtain even eco-sensitive zone (ESZ) 

has not been earmarked. 

Not applicable  

 As the project does not fall within 10 km area of Wild 

life Sanctuaries. 

34.  Project does not fall under any buffer zone of no-

development as declared/identified under any law. 

The Project Proponent will be ensured that there is no 

any activity identified/declared under any law within 

10 km Buffer Zone. 

35.  33% Green belt development shall be carried out 

considering CPCB guidelines including selection of 

plant species and in consultation with the local DFO/ 

Agriculture Department Herbs and shrubs shall also 

form a part of aforestation programme besides tree 

plantation. The company shall involve local people 

for plantation programme. Details of year wise 

afforestation programme including rehabilitation of 

mined out area shall be submitted to the Regional 

Office, MoEF, Gol, DEIAA. Mirzapur every year. 

Budget for plantation is also allocated and it will be 

implemented in consultation with the DFO. 
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